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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DLEHI 

 
       Coram: 
 

1. Shri Ashok Basu, Chairman 
2. Shri K.N. Sinha, Member 
3. Shri Bhanu Bhushan, Member 

 
Review Petition No. 76/2003  

In Petition No. 39/2001 
 

In the matter of 
 

Application for amendment of order dated 23.7.2003 under Clause 2(d)(iv) of 
CERC (terms and conditions, Regulations 2001) dated 21.3.2001 on the issue of 
escalation factor for O&M expenses in the tariff for the period 1.4.2001 to 31.3.2004 in 
respect of Singrauli STPS.  
 
And in the matter of 
  
Uttar Pradesh Power Corporation Ltd    …. Petitioner 
   

  Vs 
 
1. National Thermal Power Corporation Ltd., New Delhi 
2. Rajasthan Rajya Vidyut Prasaran Nigam Ltd, Jaipur 
3. Delhi Vidyut Board, New Delhi 
4. Haryana Vidyut Prasaran Nigam Ltd, Panchkula 
5. Punjab State Electricity Board, Patiala 
6. Himachal Pradesh State Electricity Board, Shimla 
7. Power Development Department, Govt. of J&K, Srinagar 
8. Power Department (Chandigarh), Union Territory of Chandigarh, Chandigarh 
9. Uttaranchal Power Corporation Ltd., Dehradun  …. Respondents 
 
The following were present: 
 
1. Shri A. Mathur, UPPCL 
2. Shri T.K. Srivastava, UPPCL 
3. Shri V.B.K. Jain, NTPC 
4. Shri I.J. Kapoor, GM (Comml), NTPC 
5. Shri R. Singhal, Mgr., NTPC 
6. Shri K.K. Mittal, XEN (ISP), RVPN, Jaipur 
7. Shri R.K. Arora, HVPN 
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ORDER 
(DATE OF HEARING 2.11.2004) 

 
 The petitioner seeks review of O&M expenses approved by the Commission by 

its order dated 23.7.2003 in Petition No.39/2001, based on weighted average 

escalation rate as per WPI and CPI.  The petitioner’s prayer for review is in terms of 

the Commission’s notification dated 26.3.2001 on terms and conditions for 

determination of tariff. 

 

2. With permission of the Commission, the amended petition has been filed by the 

petitioner on 9.9.2004.  The first respondent has not filed its reply.  Shri V.B.K. Jain, 

who appeared for the first respondent, has submitted that the reply could not be filed 

since the authenticated data on WPI and CPI for the year 2003-2004 is not yet 

published by the Central Government.  He informed that certain details relating to WPI 

and CPI for 2003-2004 have been informally obtained from Ministry of Industry.  He 

prayed for three weeks’ time to place on record its own calculations on admissible 

O&M charges based on the authentic data of WPI and CPI for the year 2003-2004.  

Time prayed for is allowed.  Let the details be filed by 24.11.2004.  In case these 

details are not filed by that date, the Commission shall proceed with re-determination 

of O&M charges in respect of Singrauli STPS based on the data available with the 

Commission. 

 
 
 
 Sd/-      Sd/-    Sd/- 
(BHANU BHUSHAN)   (K.N. SINHA)  (ASHOK BASU) 
      MEMBER        MEMBER      CHAIRMAN 
 
New Delhi dated the 2nd November, 2004 


